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30th Asmlqna 1939.

The following Ordiftrnce promulgated by th€ Govemor of Kemla on
the 21st day of December, 2017 is hercby published for general information.

By order ofthe Govemor,

B. G Herl'roulerH,
Law Secretary.
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ORDINAI\CE No. 38 OF 2017

THE ABKARI (AMENDMENT) ORDINANCE, 2OI7

Promulgated by the Govemor of Kerala in the Sixty-eighth Year of
rhe Republic of lndia.

AN

ORDINANCE

further to omend th" Ablori Act, 107?

Preanbh 'wnrnr^s. it is expedienl tunher lo a$end the Abkari Act.

1077 (l of 107?) for the purposes he.ei{after appearing;

AND WHEREAS, the Irgislative Assembly of the State of Kemla is not

in session and the Gov€mor of Kerala is $atisfi€d thst circumstainces exist

which reod€r it necessary for him to take im$ediat€ action;

Now' THrRrroRr. in exercise oflhe powers conferred by clause ll)
of Article 213 of the Constitutiotr of India, the Govemor of Kerala is

pleased to promulgale rhe following Ordinance:-

l. short titte and commencement- ( I ) This Ordinance may be

catled the Abkari (Amendment) Ordinance, 2017.

(2) lt shall come into force at once.

2. Acr I of t0"' to be temporarily amended. During lhe period of
operation of this Ordinance, the At*ad Act, 1077 (I of 107'7) (hereinafter

referred to as lhe principal Act) shall have effect subiecl lo the

ammdmenls specified in secliois 3 to 6.

3. Ame dment of sectiot ,J,r. ln section l5A ofthe princiPbl Act,

(a) in lhe marginal heading for the figure "21", lhe figure "23"

shall be subslituied;
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(b) in the section, for the figure,,2l',, the figure ,.23,,shall 
be

suhituted.

4. Amendment ofsectior, ,lJR_Itr section 158 of t[e principal Act,_

, ... (a)_in.the marginol heading, for the figure,.2t", the figure,,23,,
shall be substituteq

(b) in the section, tbr the words ,,twenty oDe,,, the words
'twenry three" shall be subslituted.

5. Amendment of rection 57.-ltr, sectio! 5? of the principal Ac!
(a) in clause (a), for the words .any ingredient',, the words ..any

ingredien! other rhan starch," shall be substituted;

- (b) after clause (a), the followitg clause shall be inserted,
nanety:-

'(aa) mixes or permits to b€ mixed with starch in the liouor
sold or manufacrured by him: oi';

(c) after clause (d), for the words..shall, on conviction before a
competent court, be Fmished for oach such offence with imDrisono€it for
a term which nray extend to live yeals or with ftne which may extend to
fifty_thousand rupees, or with both,', the following words, figures, sl,mbols
and brackeB shall be substirured. namely:-

. "shall, on conviction before a competent court, be punished,_
(i) for the offences, other than an offence fallitrs under

clause (aa), with imprisoaneDr for a tem which may exlend to fiue years
or witl fine whic[ may extend to fifty thousand rupees or with both;

^ 
(i0 for an offence falliog under clause (aa), with imprisoruneot

for a tef,m which day extedd to six nrodhs or with firc which shall not be
less than twenty five thousand rupees,,,.

6, Arftendment of seition 67A.-h section 67A of the principal Act,
in the Table.-

(i) in column (l), for the figure .,2l,' occurring in both the placcs,
the figure "23" shall be substiruted;
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(ii) after the existirg entri€s under columns (l)' (2) add (3)' the

following entries shall, r€sp€otively, b€ inscrted, namely:-

'Wixing starch with liquor s'l(aa, 25,000 "'

P. SAT}IASIVANI,

C'OWRNOR.


